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 Mr} R.K.Sharma.
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_ ADVCCATE FOR THE
PETITIONER(S)

_ VERSUS -

Union of India & Ors. ) o
_. RESPONDENT(S)
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_ADVOCATE FOR ”hE
RESPONDENTS

Mr. P.K.Tiwari on behalf of Dr. B.P.

".nra‘:ac‘w'w:cﬁmm“’nmnatmﬁ:wﬁn’ﬁcum

odi,
o e

Standing .counsel for the K.V.S.

'THE HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE—CHAIRMAN.

THE HON'BLE Mr. K.K.Sharma, Member( A).

1. Whether Reporters of local papers may be allowed to see the
judgment ?

2. To be referred to the Reoorter or not ?

3. Whether their Lordsh1ps,w1sh to see the fair copy of the
judgment ? : o :

4,;Whether the judgment is to be'cifculatedgto the other Benches ?

Judgment del ivered by Hon'ble Vice-Chairman.



.CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

. v
Original Applicatioin No. 68 of 2000 (T).

Date of decisipn : This the 23rd day of Februafy,ZOOl.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.
Hon'ble Mr. K.K.Sharma, Member (a).

Shri K.K.Singh,

C/o Ramjanam Singh

At Ngadolong Namrup

P.0O. Parbatpur

Dist. Dibrugarh (Assam) ...Applicant

None appears for the applicant.
-versus-

1. The Commissioner of"
Kendriya Vidyalaya Sangathan
17 B Indraprastha Marg,
New Delhi.

2. The Assistant Comﬁissioner
KVS Regional Office
Silchar-788004.

3. The Chairman
‘Kendriya Vidyalaya
Management Committee
Namrup,P.0. Parbatpur,
Dist. Dibrugarh (Assam).

4. The Principal
Kendriya Vidyalay
Namrup _
P.O. Parbatpur =786623
Dist. Dibrugarh (Assam).

.. .Respondents

By Advocate Mr. P.K.Tiwari on behalf of Dr. B.P.Todi,
Standing counsel for the KVS. '

O RDER (ORAL).

CHOWDHURY J.(V.C.).

This application has been filed under Section 19 of the
Administrative'Tribunals Act 1985, assailing the legality of
the order terminating the service of thé applicant, who was -
serving as Laboratory Atteéendant -on regular basis in Kendriya

Vidyalaya, Namrup. The impugned order itself indicates that
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the service of the applicant was terminated not by the
Pincipal, the appointing authority on his own but seemingly
at the direction of the Assistant Commissioner, Kendriya
Vidyalaya Sangathan, Regional Office, Silchar. The applicant
was appointed as Laboraty Attendant on regular basis on
1.5.1988. vide memorandum No. F/KVN/88-89/53 dated
1.5.88/7.5.88 and the applicant joined the post on 2..1988.
It appears that his appointment was called for and the same
was sent to the Assistant Commissioner vide communication
dated 1.7.1988. By an order dated 17.8.1988 the Principal,
Kendriya Vidyalaya, Namrup ordered the applicant to go on
leave with effect from 18.8.1988 until further orders due to
the turn of events engineered by .the local AASU -an
organisation of students. The service of the applicant was
terminated by an order dated 14.9.1988 on the ground that his
appointmeht was irregular. Hence the present application.

2. The respondents filed its writteﬁ statement. In the
written statement the respondents that the appointment of the
applicant waé made in contrary to the Sangathan circular. It
was also stated by the respondents in the written statement
that 'in view of the appointment of the applicant a great
resentment expressed by the All Assam Students Organisation.
There was a .preséure on the Principal and Vidyalaya
Management Committee as well as the Kendriya Vidyalaya and
also 'the Project Authority i.e. Hindustan Fertilisers
Corporation Ltd., Namrup Unit as regards the appointment of
the ‘gpplicant.The situation deteriorated such extent that
Principal of the KVS, Namrup was gheroed on.18.8.l998 by the
studenﬁs union.Considering the pros and cons of the matter
the Resident Chief Executive of the Hindustan Fertilisers .
Corportion Ltd. constituted an Enquiry Committee comprising
the Chairman, Cidyalaya Namrup. and CPO of Hindustan

Fertilisers Corporation Ltd. The Committee rsolved that the

|
|
IL/V
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applicant should ask to go on leave so that the law and order
situation was not disturbed in the Vidyalaya and the
Assistant Commissioner was apprised of the fact. The
Assistant Commissioner advised the Principal to terminate the
service of the ‘applicant and accordinglyhis service was
terminated.

3. From the facts narrated above, it is thus clear that
the applicant was terminated from service at the instance of
some stranger body. The respondent No.4 ‘mechanically
exercised the discretion and act as per direction of the
Assistant Commissioner, Regional Office, Silchar.

4. For the foregoing reasons stated above, the impugned
order of termination issued under Ref . No. F.83/KVN/88-
89/391 dated 14.9.88 cannot be sustainable accordingly the
same is set aside. The respondents are directed to reinstate
the applicant in service forthwith with full backwages. Mr.
P.K.Tiwari,'the learned counsel appearing on behalf of Dr.
B.P.Todi, however submitted that the order of awarding full
backwages would cause financial strain on the Respondents.
Mr. Tiwary therefore submitted that on the principle of No

Work No Pay the direction for back wages need to be

rescinded. We, are not inclined to accept the submission of

Mr. Tiwari, since we have found .the purported termination
order to be a patently arbitrary, discriminatory and

unlawful.

5. The application is allowed. There shall, however be no

order as to costs.

T QU NP ' o

(K.K..SHARMA). (D.N.CHOWDHURY)
Member(Aa) Vice-Chairman

a—
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.| IN THE HON'BLE DELHI™HIGH COURT AT NEW DELHI
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The commissicn of
KVS New Delhi & others ceose

INDEX OF PAPER

* e a0

..+eee Respondents

Petiticner

' ) . Tt
Ser No Particulars Pagea/gzz
1. Memc of parties 1 -
3. oo o Logiac ok A&viwmvimac* o W24
.24 Writ petltlcn under
Articles 226/227 of 2Rto 4 Rs .50/~
Constitution cf India
3. Affidavit 5 & -
4, Annexure 'A?’
letter dated 23.,12,.£8 6 -\,
5e Annexure 'B! f
Appt letter dt 5.,5.88 7 - X
6. Annexure 'C' 1-5-88 8 & ~ 7
Memorandum dt 7.5.88
Te Annesxure ‘L
letter dt 1-7-88 10 “’T
8. Annexure ‘E! 2
Memorandum dt 17.82.88 11 -
9. Annexure 'F!
Memorandum at 14.2.€8 12 N
10, Annexure 'G! ‘
Representation dt 22,9.E8 13 to 15 -~
{ij/“"”"Ehmen42iiﬁixuzn;?ﬂﬁ%ﬁm{ db 1544 2,75
Drafted & filed by
i i Z \ -
Y} L (& K Ovran)
| | New Delhi Advocate N

i Dated:t@*’ 0 — 1989
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. Sh. K.K. Singh
# ¢/0 Ramjanam Singh
¥ . At-Nagadolong Namrup
- POz

.4 Distt: Dibrugarh (Assam)
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The Commissioner of
Kendriya Vidyalaya Sangathan 17-B Indraprastha Marg

New Delhi

‘The Assistant Commissioner
KVS Regional Office
Silchar~788004

The Chairman.
- Kendriya Viflyalaya
" Management Committee

The Principal
Kendriya Vidyalaya

Namrup

. .

- PO: Parbatpur-786623 _
Distt: Dibrugarh (Assam). -
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IN THE HCN'BELE DELHI HIGH CCURT AT NEW DELHI

Co 4 P

-

O

con.p. LOEE  : 1og0

I{'I{Q Singh ' e e s s 1000 essars petitioner

Vs.

The Commissicner cf
KVS New Delhi & others tecesassee.. Respondents

3.

-

Chronological statement of necessary facts:

That the petiticner was appointed as teache
on an acdhoc employee in Kendriya Vidyalaya Namrug
from 3.2,1986 to 30.4.1988.

N DU

That therebeing two vacancies of Lab-
Attendat in K.V. Namrup, a memcrandum for offer
of appointment of Lab-Attcndant on regular basis
wef 1.5.88 was issued to the petiticner by the
Principal of K.V, Namrup on 1.5.88/7.5.88.

That the petiticner filed an application
dated 2.5.88 to the Principal cf K,V. Namrup and
reguested him for joining of his duty and his
application accordingly had been accepted and he
was allowed to jein his duties on 2.5.88.
®ha That the name of the petiticner was
recommended to the Chairman for the post of Lab-
attendant by the Principal of K.,V. Namrup on
5;5.88.

That the date of appointment of the
petiticner had been communicated to the Asstt.
Commissicn cf K.V.Sangathan Regicnal office,
Silchar by the principal of K.V, Namrup vide his

letter No.,F-83/KVN/88-89/136 dated 1,7.88.

0002/"'



-

-2.A— -

-2

That the services c¢f the petiticner has

been terminated vide K,V.Namrup letter No >\

F-83/KVN/8€-89/391 dated 14.9.88,

7.

That a memorandum advising the petiticner

to preoceed cn leave for further order was

issued by the Principal of K.V.Namrup vide

No F-83/KVN/88-89/265 dated 17.8.88.

That the pétitioner applied for the

-

copies of all the letters, concerning his

termination cf service to the Chairman of V.M.C.

K.V, Namrup on 14,10.88,

That the petiticner made representation

against his termination c¢f service to the

Commissioner of K.V,.Sangathan New Delhi on

22,292,688 with a co t¢ the Asstt.Commissioner
ry

K.V.S. Regional office Silchar and the

Principal of K,V, Namrup with a request to

re-ingtate him in service,

New Delhi

Dt:22.10.89

Advocate for the petiticner

(R K-mjé;/k

Advccate
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IN THE HON'BLE DELHI HIGH COURT AT NEW DELHI

C.H.P. (7243% of 1989 \

Sh. KiK. Singh

C/0 Ramjanam Singh "
At-iHagadolong Namrup

PO: Parbatpur

Distts: Dibrugarh (Assam)-786623

..I‘.'.......Petiti@ner

Vs

1, The Commissioner of
Kendriya Vidyalaya Sangathan 17-B Indraprastha Marg
New Delhi

The Assistant Commissioner
J KVS Regional Office
Silchar-788004

<§3 The Chairman
Kendriya Vidyalaya
Managgement Committece
Namrup, P.O: Parbatpur Distt: Dibrugarh (assam)

4, The Principal
Kendriya Vidyalaya
Namrup
PO: Parbatpur-786623
Distts Dibrugarh (Assam)

secesssssssss Respondents

S

{] Writ petition under Article 226/227 of constitution
of India for quashing the impugned order dated 14.9,.88
passed by the Assistant Commissioner K.V.S. Silchar

Region and Chairman Vidyalaya Management Committee
K.V. Namrup.

To

THE HON'BLE CHIEF JUSTICE AKD HIS
COMPANION JUDGES OF THE DELHI HIGH COURT .
AT NEW DELHI

MOST RESPECTFULLY SHOWETH:

1, That the petitioner served as teacher from
3.2,1986 to 30,4.1988 in Kendriya Vidyalaya Namrup (Assam)

as per K.,V. Namrup letter No F,6/KVN/88-89/608 dated

Annexure ‘A! 23rd Dec, 1938, which is attached herewith as annexure'A’',

2 That after introducing +2 stage in Science stream

in the Vidyalaya, two vacancies of Lab-Attendant were existed

-o-ooz/"



Annexure'B'

Annexure'C?

Annegpre'E'

7
v

Annexure'D'

Annexure'r!

Annexure!'G!

-2m \

in the same vidyalaya and at that time services of the
petitioner as teacher were terminated and he was adviéed by
the Principal of the vidyalaya to apply for the post of
Lab-Att ndant, The name of the petitioner was also recomégﬁ&e
for the post of Lab~Attendant to the Chairman Vidyalaya
Managing Committee Namrup vide his letter No - dated 5.5.88

and it was agreed to by the Chairman, as endorsement made

on the same letter which is attached herewith as Annexure'B'.

3e That the petitioner received the memorandum

No F/KVN/88-89/53 dated 7.5.88 of offer for the appointment
of Lab-Attendant issued by the Principal of KV Namrup and
the same offer was accepted by the petitioner accordingly

which is attached herewith as Annexure 'C!

4, That the petitioner was forced to prodeed on
leave wef 18.8,88 till further order vide KVN No F83/KVL/88w
89/265 dated 17.8.88., The same is attached herewith as

Annexure 'E',

5. Thet the petitioner was appointed as Lab-Attendant
wef 2,5,88 vide KV Namrup letter No F.83/KVN/88-89/136

dated 1-7-88,vwhich is attached herewith as Annexure'D’,

The petitioner served as Leb-Attendant from 02-5-88 (FN)
to 14-9-88 with the excellantperformance, but without giving
any notice, the petitioner's services have been terminated

vide KV Namrup letter No F.83/KVN/88-89/391 dated 14.9.88.

The same is attached herewith as annexure 'F’',

é. That the petitioner made a representation

to ﬁhe Commissioner of Kendriya Vidyalaya Sangathan

New Delhi on 22,9.88 with a copy to all respondents, but
no reply has so far been received by the petitioner in ’

connection with the his termination orders, The same is

attached herewith as Annexure ‘G',

coee3/=



W

e o &W,‘ ‘

ﬁy | g

-

7o ~That the impugned order dated 14-9-88 passed

by the Asst Commissicner of K.V. is legally untenable and
liable to be set aside cn thevfolléwing grounds: -~

(A) That the termination crder passed by thé
respondents No 2,5 &4 is arbitrary and unconstitutional,
(B) That the services cf the petitionef has been
- terminated without issuing of show cause‘notice and without
any'plausible reasons,

V(C) That the impugned order has been passed without
taking into consideration the principles of natural justice.
(D) That the impugned orcer is bad in the eye of

law and based on the extraneous consideration,

€. Lhat there is no efficacicus remedy availabkle

tc the petltloner to redress his grievances eycept by

way of the present petitiocon,

%. That there is né unreasonable delay in filing

of the present petiticn, and this Hon'ble court has jurisdictioﬂ

aﬁ 10, That no. such cr similar petition has been

filed by the petiticner in this Hon'kle court or'Supreme

cecurt of India,

4

It is therefore pfaYed respectfully ﬁhai _ ﬂ»‘33§
your Lcrdships may kindly be pleased:- - |
(a) to allow the petition with cost.

(b)  to set asice the impugned crder passed by thé

Assistant Commisgioner of K.V, Silchar regiocn

and rgspondeht No 1 & 2 may be directed to

re-instate the petitioner in the post of Lab-

‘Attendant wef 14-9-88--With full pay & allowances,

(c) - Any other relief whlch this Hon'kle court deems
fit may also be allowed to the petltlo er, ; ‘,grgj%i
le& Petiticner

Through counsel

Advcceate
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IN THE HON'ELE DEL@}”HIGH COURT AT NEW DELHI N
C.W.P, of 1989
Sh. K.K., Singh eseevesneseae Petiticner
Ve.
The Commigsioner of
KVS lNew Delhi and others cecescananse Respondents

Petition under article 226/227 of Constitution
of India for quashing the impugned order dated
14,9.88 passed by respondent No.2,

Affidavit

‘I K.Ki 8ingh S/0 8h, E.L. Singh aged about
28 years R/O C/O'Ram Janam Singh At NagadolonglNamrup
PO: Parbatpur Distt: Dibrugarh (Assaﬁ), dovhéréby state
on.solemn affirmaticn that the accompanying épplication/
petition has been drafted at my instance aﬁd under my
insﬁructiops. It has been read by me and the facts

mentioned in paras 1 to 10 ¢f the same are true to the

best of my knowledge and belief,

ﬂfm« K 14}2

Deponent
I solemnly affirm and declare that this‘

affidavit of mine is true, no part of this is false

and nothing material has been concealed therefrom,

Verified at New Delhi this ..{{%(...day of

Ochsben i

| e od500R8N 0 1980,
a@O lz:l’ﬁ
|
C'I:R”FT;TFATn—r.. e
S KMo Sy T 7ﬁ2¢<
[ Rl QISP Al
Py q
LS /( Sbw», WM{J ~ Deponent
/tﬂfé/égy
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P She K.K. Singn v : eeseessssass Petitioner
b .

i g , VS.

P

| ! The Commissioner of |

f * ' KVS Kew pelhi and others essesesesss Respondents

B

P ' :

} i Petition under article 226/227 of Constitution

\ i of India for quashing the impugned order dated
[

b 14.9,.88 passed by respondent No.Z.
+ \‘j l

Affidavit

P B I K.K. Singh S/0 Sh. B.L. Singh aged about

r 28 years R/0 C/0 Ram Janam Singh at Nagadoléng Namrup

i PO: Parbatpur Distts: Dibrugarh (Assam), doc hereby sdlemnly
- affirm and declare that nc similar writ petition u/article
y 226/227 of Constitution of India has been filed either in

- this Hon'ble court or any other High Court of India.

, ;;\.' - \ | > : 'v" . ajgl%
\- S I I Deponent
o f I the above deponent sclemnly affirm and
S . v |
\Qiﬁ@ \_NVJ declare that this affidavit of mine is true, no part of
- | o V
\ E this is false and nothing matérial has been‘concealed
-
’ }‘ : therefrom,
4, % P e IR /¢
ﬁg,ﬁwa : .\ i . Verified at New Delhi this A5.L... day of .
. P [ A : s
g T
T, Ty |1 e QG che).. . 1989, : 4

| _ <
§ B

&
C‘?‘*@ o X
[ \
.!F"-ﬁ". '

A c}:mf . SM,O’(

[ SA-A- leﬁw—ffﬁﬂdv | W]Lg %
*‘x.ff;!ff SRR | Q

U ///h(éﬁ _ Deponent
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Annexure ‘'A?!

KENDRIYA VIDYALAYA
(Central Scheol)

Namrup P.O. Parbatpur
Distt., Dibrugarh Pin-786623
(Assam)

TO_WHOM IT MAY CONCERN

It is certified that Mr.Krishna Kant Singh S/0
Sh, B.L.Singh served in this Vidyalaya as an adhec empleyee

in various posts fer three academic sessiens, The detailed

- peried of his experience is given belew,

From 03.02.86 to 30.04.86 as TGT (Maths)
28,07.,86 to 22,C1l.87 as WET o
24,01,.87 te 30.,04,87 as TGT (Maths) o
09,07,87 to 29,10,87 as ERT
09.11.87 to 30.04,88 as Lab. Asstt,

He is an able and well infermed teacher, During
this peried he has shown good moral character and excellent
perfermance,

I wish him best success in life,

(K.P, CHAMOLA) .
For, Principal,
Kendriya Vidyalaya, Namrup,

Mtetcl §he

/ True copy #

Wb
l}a&v :

v
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Annexure-~'B!

To,

The Chairman
vMC K,.V. Namrup 5¢5.68

Swbject: Appoimtment ¢f Lab,Attendants,
Sir, |

That is to bring te your kind notice that after
intreducing +2 stage (in science'streem) in Vidyalaya twe
more Lab,Attendants are required for running the science
practicals and classes effectively.

As per existing previsiens the Lab,Attendant may
be appointed frem among the werking grcup ‘D! eﬁplayee of
the Vidyalaya is mere qualified, experienced and senier mest
among greup ‘D' empleyees, Sec it is recommended that Mr,
G.Gogel may\be appointed as Lab, Attendant im the pay
scale ef Rs,775~-950 on regular basis, in Bielegy Lab.

Furthey, we had appeinted one Mr, K.K, Singh
(on adhec basis) in last session to run the science practicals
as well as some other classes in science subjects, He is
an EB.Sc and registered candidate in lecal Empleyment Exchange
being & quite experienced Mr, Singh may be preferred for the
second post of Lab.Att, in physics,

It is therefore requested that his services against
the pest of Lab.,Att, may be reqularised frem 1.5.88 in the
interest of Viayalaya and students.

Thanking you,
Yours faithfully,

?igiggd be Sd/Cr, N.N., Mishra
f ) ' Principal K.V. Namrup

-S6/~Dr.N.N, Mishra

|

Principal

I agree with the propesals,
Orders be issued accordingly.

Sd/=C.K.Chalihe
Chairman,
Kendriya Vidyalaya A}ﬁt24%§371%,z;(\
Management Committee | '
Namru,
Principal KVN, /True copy/

pobr Mt
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Annexure 'C°!

KENDRIY VIDYALAYA : NAMRUP
P.0, Parbatpur 786623 Dist. Dibrugarh: Assam

Ref.No., F./KVN/88-89/53 Date 1-5-88

® 60 0 0O s

' 7=5-88
MEMORANDUM ”’/,////f¢n

Subject: Offer ef appeintment of Lab.Attendant.
en regular basis wef, 1.5.88

l. With reference to his application dt ....c...00

Shri K.K. Sirgh is effered the post of Lab.Atterdant on
regular basis at Kendriya Vidyalaya Namrup, in the pay scale
of Rs,775=950 with usual allewances, This cffer of appeintment
is subject to the candidate being declared fit ﬁhe post by

a Civil Surgeen.

2. Ne TA/DA will be admissible feor jeining the Vidyalaya

as Lab.Attendant.

3. The candidate will be on prcbatien fer a peried of
2 years which may be extended further., On successful completie=

i e— 1 - S = p———————' D)

;f pfebatien he will be conférmed on the basis ef availability

ef permanent vacancies, ,

4, During ptobation and thereafter until he is confirmeé

onrn either side without any reason being assigned therefcre,

by

. e .
The appeointing autliority however reserves the right te

terminate the service of the appointee, before.thé expiry of
the stipulated peried ef neotice by‘making payment of & sum
equivelent to the pay and allewance for the'periea’of netice
or the unexpired pertien thereef,

5 Cther terms and condition of service geoverning the
appointment are as laid down in the Educetien Code fer K.V,
as ammended frcm time te time, He will be liable to transfer
any where in India., Initially he is posted as Lab-Attendent
at XK,V. Namrup,.

6. In cese any dispute or cleim against the Sangathean

in respect of service or any contract arising out of fellewin

ceeel/=
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frem this sppeintment the Court ef Delhi a}ene shall have
the jurisdictien,
Te The candidate should sign an agreement te the effect
that he will not request for transfer within three years frem
the original pléce cf posting.
8.  If he accepts the offer on the terms and cenditicns
stipulated he should send his acceptance immediately
otherwise the offer will be treated as cancelled and ne
further cerrespondence will be entered te him,
9. The candidate should produce all eriginal certificates
at the time of reporting,
84/-Pr, N.N.Mishra
Principal.
Kendriya Vidyalaya Namrup,
To, |
Shri K.K. Singh
Kendriya Vidyalaya Namrup
Nagadeleng Namrup.

Cepy te: The chairman,
VMC, Kendriya Vidyalaya, Namrup,®

Sd/=- Cr, N.N, Mishra
Principal,

ﬂdtl;tﬁbtdyzy(ggpdriya‘Vidyalaya, Namrup.

/True copy/

Arela~



' — o~ ‘1’0/

~J

Annexuree'p!?

KENDRIYA VIDYALAYA : NAMRUP

P,O. Parbatpur
Dist, Dibrugarh
Pin: 786623

Ref,F,83/KVN/88-83/136 Date, 1/7/88

Te
The Asstt, Commissiener
Kendriya Vidyalaya Sangathan

< Regional Office
Silchar 788004
BxXzkax

Subject: Appointment,
Sir,

As per our Scheoel record Shri K.K. Singh jeined his
duty as Lab-Attendant in this Vidyalaya on 02,5,1988 (F.N.).
His appointment te this post was made by my predecessor
Dr, N.N, Mishra (Transferred teo K.V.Chemoli, Allahabad)

! and the Chairman, VMC (Late) Shri D.K. Chaliha,

Cepies of appointment prcceedingé his appeintment
letter and jecining repert are enclcsed herewith,
This is with reference to the Regicnal Educatien Officer
(shri T.N. Goswami) letter No,F.1-1/83-KVS(SR) /2936 dated
2C,.6.88,

Thanking you,

Yours faithfully,

8d/x x x

(R.K.Yadav)

Principal
KV Namrup

Mtzftm le 6

/True copy/

Mt

felv
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Annexure-‘E*

Kendriya Vidyalaya Namrup
P.C. Parbatpur. 766623
Distt. Dibrugarh Assam.

Ref .No ,F83/KVN/88-89/265 Date : 17-8=88
- o

MEMORANDUM

Keeping in view the circumstances in which you were

~appeinted a Lab.Attendant on regular basis wef., 2,5.88

and the situatien that has develsped subsequently it has
been decided by the Chairman, VMC, Kedriya Vidyalaya Namrup

to ask you te go on leave w.e.f., 18.6.88 till further orders,
— AN e =2 ' . P . . i

- -

sd/x x
(R K YADAV)

Principal, A
Kendriya Vidyalaya, Namrup

Sho KeKe Singh
Lab.Attendant,
Kendriya Vidyalaya Namrup

Copy te: Chairman, VMC.
Kendriya Vidyalaya, Namrup.

Mzaleol o

/True copy/

Mg

Belr
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Annexure-'F*

Kendriya Vidyalaya Namrup.
P.0. Parbatpur 786623
Distt., Dibrugarh Assam

Ref.Na.F.83/KVN/88-89/391 Date 14.9.88

",‘.L_,-_::;-“—';: ‘-7“"_":";:’
Ao

MEMORANDUM
//”

féﬂgf;er instructicns of the Assistant Commissicner
Kendriya Vidyalaye Sangathan,'Silchar Regien and the
chairman Vidyalaya Management Committee, Kendriya Vidyalaya,
Namrup service of Shri K.K. Singh Lab.Attendant are hereby

terminated with immediate effect on the ground that hiff‘ﬂ//

I e
L . L -

appointment was irregualr,

e e

(sg¢/ x x
(R K. YADAV)
Principal,
Kendriya Vidyalaya, Namrup.

T@.

Shri K.K. Singh
Nagadolong.
p.0.Parbatpur 786623
Distt., Dibrugarhs: Assam.

Cepy to : 1. The Assistant Commissicner, f
KVS Silchar Regien with ref.te his telegraphic
message te the Chairman VMC,Kendriya Vidyalaya
‘Namrup,

2., The Chairman, VMC, KV Namrup with ref to his
jetter Ne., II/IE 45/Chairman/KV 01/2918.

-
-

Sd/ R.K, YADAV)
Principal,
Kendriya Vidyalaya, Namrup
{

ptold 5L,

/True copy/

Mt

Pebv
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Annexure-'B!'

The Commissicner of
Kendriya Vidyalaya Sangathan N
New Delhi
Subject: Representaticn against terminatien of my service
by the Chairman/Management ef Kendriya Vidyalaya
Namrup Distt: Dibrugarh (Assam).
Sir,
Mest humbly and respectfully I beg to submit the
follewing few lines for yeur kind consideratien and favourable
acticn please,

1, That I served as teacher en Adhec basis tenure from

3réd Feb, 1986 to 23rd Aug 87 in the Kendriya vidyalaya Namrup

in Distt: Dibrugarh (Assam) and later on my services as teacher

were terminated and I was advised to apply for the post of
Lab-Attendant and accordingly I applied for the pest of Lab-

Attendant.emé Between this peried I alsc served as Lab-Asst,

"for about 10 months in the same Scheel,

2, That my applicaticn fer the post of Lab-Attendant
was considered by the Management and I was accordingly
appointed as Lab-Attendant on regular basis wef 2,5,1988,

3. I served regularly upte the Summer vacaticen., After

summer vacation when the school re-open, I went to the Schoel

I saw that some students of this school are against me and
they were bent upon to assault me withcut any reason or fault
of mine and non of the school staff came to save me and teo
control these students.

4, Keeping in view of the attitude of thse students and
the staff of the schcol I took 10 days Medical leave, After
expiry of my leave I again joined the schcol and produced my
medical certificate, The Management asked me to get the
medication certificate countersigned by the C.M.0. (H.P.C,
Namrup). It took me four days in getting the said medical

certificate countersigned by the (C.MO. H.P.C. Namrup).

ceo2/=
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5 On 17.8.88 V.M.C, K.V Namrup held a meeting andé

decided that Shri K.K. Singh shculd not be allowed te do
his duties‘in the school and a letter to this effect was also
issued to me by the principal of kendriya vidyalaya Namrup.
6. “' That on receipt of letter from the principal of
K.V. Namrup, it was great surprise to me that without any
fault from my side, the principal and the Management of the
said school issuing me such letter and not allewing me to
attend my duties.
7o It is submitted that I spent most valuable part
of myg life (near about three years) after my graduation with
a hope to get a regular job in K.V, Namrup and as such I
did net try teo get ancther job., Now I am overage for almost
all the other services, in other departments,
8. - After that I was sent on leave forcibly by the
principal of K.V, Namrup wef 18.8.38 till further order,
It was the great injustice with me which the management has
done, I obeyed the order of the principal and went on leave,
2 Now I come to know that my services have been
terminated by the Management without any fault of mine and
without giving me any show cause notice in connection with
termination of my services.,
10, It is submitted that I seryed honestly as Lab-
Attendant and with the entire satisfaction of the Management
and always remained leyal towards my duties and school,
It is also submitted that I have never been involved in
any disciplinary case during the tenure of my service,

In view of the above facts and circumstances,
it is requested that my services as Lab-Attendant may kindly
not to be terminated without any fault of mine and the

authorities concerned may kindly alse be ordered to re-instate

me in service with effect from the date, the order for termina.

tion of my service passed by the Management.,

voeeld/-



If the Management is facing any difficulty in
adjusting me in the waid school, then I may be pested to
any other kendriya vidyalaya for which I am ready to
serve in another kendriya vidyalaya in the state,

Keeping in view the matter unempleyment and

” ' financial back grounds of my family I once again pray
for your kind honour that my services may not be terminated

at this stage,

4, : Thanking you.,
'# ‘ Yours faithfully,
| Sd/ X X x
(Krishna Kant Singh)
S/0 sh. B.L. Singh R/0 C/0
Ramjanam Singh at Naga Dolung
Narrup
PO: Parbatpur
Distt: DIBRUGARH (ASSAM)
i Dated: 22.92.1988 Pin: 786623
‘ : ;‘;
) Copy to:
-
f 1. The Assistant Commissioner
& K.V.S. Regicnal Office Silchar., [
2, The Principal of § With a request

' K.V, Namrup
PO: PARBATPUR, .
Distt: Dibrugarh (Assam) % action please.
Pin- 766623 X

N

/Trup cepy/

Wi

X for similar

-
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C.h.P, 3088/89 q%

K K Singh «ss. Petiticner

V8.

The Ceommissioner of

KVS New Delhi & others ,.... Respendent

Next date ¢f hearing: 13,12.90
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. Y . IN:THE HONW'BLE BELHL hRIGH (LUni Al fini =i

C.W.P. 3088/89

04

| K.K. Singh o eieeveees.. Petitioner

Vs.

The Cemmissiener ef KVS & Others ... Respendents

Next @ate of hearing: 13-12-1990

Petitiene u/a 226/227 ef Censtitutien of India
fer quashing the impugned erder dated 14.9.89
passed by the Respoendent Ne.2.

AFFIDAVIT

| ; I R K Sheeran Advocate s/e Bate Sh, Rajmal

ch. Ne 14 Patiala House Courts New Delhi, €e hereby

selemnly affirm and declare as unseri-
i | 1. That I am new in the prefessien., I joired,
enly recently after retirement frem the Army.
b | -2, That in the abeve said matter I had filed precess

fee alengwith a cepy of the said writ petitien and the

|

- concerned efficer get the same dispatched te the District
i .

j

~ Judge Dibrugarh (Assam) under a Registered letter beirg
51:3

gfé .O§§$éring ascket Ne. 12947/W dated 24-7-90, te be further ¢
T{ ., éfﬁ ed upen te Respendent Ne 3,‘ I haﬁe’inspeCted the
k}% 1%2;@;4& g%_e on 26.9.90 and have feund that the ackncwledgement
xﬁ?;j g ’éé the eriginal Register letter have net been received

L}:*;Qvi; ﬁ” " back in this hen'ble court,

!

|

f

|

|

|

i 3. That en the last date ef hearing ie en 24,9.90
| |

1 when an enquiry was made frem me by yeur lerdships

s about the service to Respondent Ne 3, a8 there is ne

§ record held te this effect in the court file, I ceuld

enly understeod that as to whether the process fee and

| . - < -
! ‘ether things fer the netice te Respendent e .3 have

been filed er net. On this understanding I cemmitted
be€ore yeur Lerdships that the same has been dene, but

% : . a4
I never meht the service has already been effected te

ceeeel/-
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- Reswondent Ne.3., I further submit befere your Lerdships
0
that I was under the impressien that yeur Lerdships isz?
asking me abeut my ceurse of actien ie filing of precess
fee etc, inlgannectien with the service e¢f Respendent .
Ne.3, which I have already dene,
I selemnly affirm and declare that the facts

stated from paras 1 te 3 ¢f this affidavit of mine are
true and cerrect and.ne part @f.this is false ana néthing

has been cencealed therefrem.

_emenaa jew Delhi

P

Datdg: 01-10-90

A0

%
Veri%‘ atien:

i\ ¢ .
Y I the abeve said depenent verify that the
’ Ny : :
“n odfents of this affidavit are true and ceorrect te the

Y wei® .“:. e

" best of my knewledge and belief.

SIS -
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e sereersnnnes o Plaintiff/Appellants/Petitioner

VERSUS
4

Deféndant/Respondent

| 1 The Deputy Registrar.
| | HIGH COURT OF DELHI
| | NEW DELHL.

},\_ i Will you kindly treat the accompanyingv application and urgent one
" | in accordance with the High Courts Rules 'and Orders.

:-

2 Tim grounds of urgency are )
|

| | o 7 . v

5 Hak= IS appls comt 1o n ey plorged
e iz ot 94 Ao Braoniratiom S enriv

i
| L L/-u/&( Sy -4 Mﬁ&
I
|
B
| Yours faighfully,
| ‘\ Advocate ﬁ’ ‘A,
L g S-S
NEW DELHL. Address For the Petiti6ner
‘, |
Dated 1 ». ‘ ]
a‘a x‘ ?1’}”@3 R k J\p.vg DO 22«-2#@
Pricla 50 Paise only A(/WW ¢ o TX

| ] | f\/qﬁ No ¢ o™
B Vatiol e Hamw =
|1 At N 2.0 QJg/é/é,/
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C.WePo 308L/02 of 194S
Admitted on : i9~11-91
K.K Singh ceseeess Petitioner

Vs.

The Commissioner of
EVS Rew Delhi & others eeseesss &spondents

INDEX CF PAPER

Sr No. Particulars Page court fee

1. Application for early hearing 1 and 2
dated 22"‘2"‘93 0

M wm Sm ma B fm L s M M @ e e m b e Gwm em s e Bm wm  me e e

New Delhi Counsel % r, the petitioner
) .
. - ._9 i
Dated: 22-2-93 (R K 7R

Advocate
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_3_0_82&.‘ of 1989

Writ admitted on : 19-11-1991

TN ,,:,_ . e : “,\
iSO TTLD DELIT

I(-.I( Singh T 6 0 8 0 % ¢ 0o ko .: Petitioner

Ve

The Commissiocner of KVS & Cthers......espondents

APPLICATION RDR EARLY HEARING ?ﬂ(ﬂi

FLEASE YCUR LCRDST PS

1. That the petitioner was employed as teacher
in'Kendriya Vidalaya Namrup (Assam) on 3~2¥l986;on

adhoc basis and serveéd there from 3-2-06 to 30-4-C8,

as an adnoc employée@

2. That there being two vacanpies_of ILab-Attendant
a memorandum for offer of appointmcn£ of Lab-attendant

on recgular hkasis wef 1-5-L0 was issqed by the respondent
No.4 and the applicant applied for éhe same post.

3. '~ That the applicaticn cf the applicant had

heen accepted by the responcent and he was asked to

join his duty on 2-5-19C0 and the applicant accordingly

Jjoined the duty with all other conditions such as that
the applicant will be on prohaticn for a period of

2 years as ner the condition of the%appointing authority
which were laid down in the appointﬁent ietter.

4, That on 14~9~C0, the services of the applicant
had been tCrﬂlncth on the grounds ;hat his -appointment
was irreqular, !

5, That aggrieved from tne ihcugned order of

the respondent, the applicant filed a writy petitione

_before, this hon'l:le court on 23-10-&9.

That , D . . .
@.a That this hon'kle court has Leen pleased to

pass an orcer for filing an applicetion for early_quwﬂﬁ
nnno-oqz/“"
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and admitted the writ petition on 19-11-C1.
7. That it ig subnitted that services of

all 4 respondents have heen dcne,

GROUNDS
(a) That since the date of termination of

service of the applicabt, the applicant ig unemployed,
() That the epplicant is the only earhing
member of his family and there is no other scurce of
income of the applicant except his service,

(C} That the applicant was fully qualified for

the said jok and notching was adv

M

rse remarks against
the applicant,

(D) That the termination of cervice of the
applicant is absolutely irregular and not maintainalle

in the eye ¢f law,

it 1s therefore, prayed that crder e for
early hearing of the said writ petition, in view of
the facts and circumstances mentioned ahove, may kindly
be passed.

It is »nrayed accordingly.
pray

Yiew Delhi

Dated:2. Feb,1993 I

titioner

Advocate
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IN THE JON'BLE DELAI HIGH COURT AT MEW DELNI
C.N.P., 3088/8% of 1989
Admitted on 19-11-91
K K Singh ceseeesess Petitioner .
VS
The Commissioner of KVS
’ New Delhi & Others Weeessses Respondents

AFFIDAVIT

IR R sheoran,Advocate S/0 Late Sh. Rajmal R/0 OK,N(,Q 5‘6’
.50, 1974 Sec 37 NOIDA, Counsel for the petitioner
‘do hereby solemnly affirm and declare =s-uRéss that
the accompanying application for early hearing has

peen prepared at the instance of the applicant and

[sr
4 M . .
'i".: the contents of para No., 1 to 7 are correct and true

to the hest of my personal knowledge and belief and

nothing has bheen concealed there Irom.

New Delhi

ﬁat8d391“3“93 counsel $or the petitiOmer

Verifications

I the akove said deponent vergfy that the contents
of this affidavit are correct and true to the best
of my knowledge and kelief and nothing has bheen

concealed therefrom.

Cergified that the Deponent
Swmn Lo hadirtn frhvae s G
Sio Sh%‘%ﬂ.ﬂkgM
*QHMWWIQJ-J&QQJ/WnEL%
feenuihod 1 ¢ 2. - :

has solomal. an masc . Licre me at

New Deoth oo aay of fad9 ? 5
that the - .+ toess of “he atlidavit
which hsy boen ma. - vec and

Exzla ned to pim is trut and

correct to hif knowledge.

“®eth Comhissiener New Deldt ¢ N~

| -
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s, |
u - The Deputy Registrar. .
' BIGH COURT OF DELB!

f
g - NEW DELHI,

- 59/
cLu No. .....l/..t.)f...\?(i[%y of 1

% k k S b ?/ZL. ¢ oeetos es m0e oee as pesse cos ...PlalntlfflAppellants/Petitloner

VERSUS

gy"" WW% @%ﬁ{‘l{j' ............ v....;;".Defohdantlﬂﬁsmndent |

‘E'
. $ig,
| ‘ ‘Will you kindly treat the accompanying appllcatlon and urgent one
. inaccordance with the High Courts Rules and Orders. _

1 /vau—w/v m&ﬁt/ﬁm %W

Rl
}‘[ o - o -'_Your,_sfa_lthfull.yt

, ’ ' ; :( . p - Nam..K..KﬁHE?.@M -
: f NEW DELHI. - Mﬁ%ﬂ;d&f{fﬁf '
Datodﬂ 0_9 ,_M(/) : Y7 %H‘i@%‘—
‘- &MMJ‘ Neewy
3 Pnco 50 Paise. only : ' . W
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K K Singh

IN THE HON'BLE DELHI HIGH COURT AT NEW DELHI

C.WP, 3088/89 of 1989

Admitted on 19-11-1991

Vs.

The Commissioner of
KVS New Delhi & Others

INDEX OF PAPER

esessee Petitioner

esceeee Respondents

Ser No

- Particulars

Page Court fee

l.

Application for early hearing

dated

- Aug

' 5 Y

New Delhi

Dated: wé) Aug 94

1994.

Counsel (£o.

(R

‘Advocate

2-petitioner

SHEORAN )



.

IN THE HON'BLE DELHI HIGH COURT AT NEW DELHI

\Qé%.W.P 3088/89 of 1989
Writ admitted on: 19-11-1991

_— s

seecsese Petitioner
Vse

The Commissioner of KVS

NEW DELHI & others cssseecees Respondents

APPLICATION FOR EARLY HEARING u/s 15 C-Pe.
DLEASE YOUR IDRDSHIPS
1,

~ That the petitioner was employed as teacher
in Kendriya Vidalaya Namrup (Assam) on 3-2~1986, on
adhoc basis and served there from 3-2-86'to 30=~4-88,
as an adhoc employee,

2, That there being two vacancies of Lab-Attendant

and a memorandum for offer of appointment of Labe
Attendant on regular basis wef 1-5-88 was issued by

the respondents No.4 and the applicant applied for the |
same post, |
3. That the applicartion of the applicant héd
been accepted by the respondent and he was asked to
join his duty on 2-5-1988 and the applicant accordingly
joined the duty with all other conditions such as that
the 'applicant will be on probation for a period of

2 years as per the condition of the appointing authority
which were laid down in the appointment letter,

4, That on 14-9-88, the services of the
applicant had been terminated on the grounds that his

appointment was irregular, )

00002/""
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5 That aggrieved from the impugned order of

the respondents, the applicant filed a writ petition
before, this honfble‘court on 23-10-1989.

6 ' That this hon'ble court has been please to
pass an order for filing an application for early
hearing afiter admiting the writ petition on 19-11-91,
Te That it is submitted that services of all

4 respondents have been done,

GROUNDS

(a) That since the date of termination of service

A}

of the applicant, the applicant is unemployed.
(B) That the applicant is the only earning
member of his family and there is no other source of
income of the applicant except his service,

(c) That the applicant was fully qualified for .

- the said job and nothing was adverse remarks against

the applicant,

(D) . That the termination of service of the

applicant is absolutely irregular and not maintainable

in the eye of law,

}It is therefore; prayed that order for early
hearing of the said writ petition and éetting aside
the impugned order and issue of directions to thé
respohdents &s prayed foi in original petition may
-kindly be passed under the facts ahd circumstances,
as mentioned 3bove to meet the end of justice,

It is prayed accordingly; |
New Delhi o
Dated:crﬂ aug 94 Counsel for the petitioner

(R K SHEORAN )
Advocate
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IN THE HON'BLE DELHI HIGH COURT AT NEW DELHI

C.W.P. 3088/89 of 1989

Admitted on 19~11=91

K K Singh eessesess Petitioner
VSe

The Commissioner of KVS :

New Delhi & Others esceccesoe ReSpOndents

AFFIDAVIT

I R K Sheoran, advocate S/0 Late Sh, Rajmal R/O

“ para No. 1 to 7 are correct and true to the best of
my personal knowledge and belief and nothing has been
ﬂmntwbﬁﬁmheled therefrom,

. " New Delhi Deponen

Datedwﬁ] Aug 94 | Counsel for the petitioner
Verification:

I the above said deponent verify that the contents

ffidavit are correct and true to the best

X i 3 ) [P ...Z(w..b.m.
g*;n th {'); ‘7§L4 f,ocf WWledge and belief and nothing has been
dlo Sh.. 4 &y ‘

Rlo %, t7A£;“”Z’ébn§§§1§§>therefrom, .

e 7 4 ';fp{rizw at@&/u# W

‘ -Zj—\\\j—/’ Deponent

[ e e counsel for the petitioner
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To, 'R |
The Deputy Registrar :
Delhi High Court of Delhi
New Delhi

Case Nq.............;..........."Of 19

....... kSL"‘éj‘L esseenee.-PlaiNtiff/Appellants/Petitioner
| vensUs
..... gf”"“%m%m% LS. ((’.,D/yﬂendantlnespondent

¢

ﬁdwwﬁ:r,g'ﬁm /1‘7_/1\9,

Date of Hearing of decision if any......cecesseerceiarieecas
q/\&wﬁ

Sir, ,
Will be you kindly treat this accompying his application 8&s san argent
_ one i?.!’ accordencs with theHigh Court Rules & Orders.
«
1. The grounds of urgency are :-

syl /Q\/\nw—]lxw ofpte

e @ﬁz AM%M’%%“C/&?W M

Yours Faithfully

' NEW DELHI. ~ Address

R /( SHL 0/{/%\(
1&9(,1%7[\
b Wo by g A
,. | PA’Z\\ ﬁj& /*71’1“ i
\ A M /\/440 w/{ﬂ

| Dated A5~ ”‘77
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‘- {ﬂmﬁﬂftm { %1 75T To [Ge

ji»\mount of Starfips, YRy

DTTIPIRI PR W& e 'va‘:\ .$$
» qrR AT afewrd ¥
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'R K SHEORAN ch., No, 455 W
Advocate Patiala House Court
" New Delhi
Dated: 97‘“S’:€£
4 ///
To

DT Loovamionns L kY S N D0Z .

12‘ ) peadt Cysmanppsvoone, K¢ g"jt’-lZn.,__
& vhe thaionon. MY Nomang,

@Z7:%k»ﬂnénmrak9@—kvfm$mﬂzﬁvnqa>

Sir,
Please take notice that my client Sh. K K Singh has
filed a petition for early hearing of writ petition agains

you in the hon'ble Delhi High Court At New Delhi which is
likely teo be~listed'very soon

Encl: Copy to
applicatiocn of
early hearing,
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IN THE HON'BLE DELHI BMX HIGH COUR AT NEW DELHI
C.W.P 3088/8S5 of 1989

Admitted on : 19-11-91
K K singh eseseees Petitioner

Vse
The CGomihissioner of KVS '
New Delhi & Others eceeecss BEEKXKX® Respondents

X INDEX OF PAPERS
ser Yo, Particulars Page court fee
1. Application for early hearing 1 & 2 3.75
2.  Affidavit 3
—

New Delhi ‘

Dated: éZ;Z’é; 2? Counsel for the petitioner

(R

Advocate
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IN THE HON'BLE DELHI HIGH COURT AT ((?j:;qD

CoWoP _ 3088/89 of 1989

Writ admitted on: 19-1161991 éksr//

K K Singh ‘esesssveses Petitioner
Vs.

The Commissioner of KVS & others.,. Respondents

APPLICATION FOR EARLY HEARING U/S 151 gx, C.P,C

PLEASE YOUR LORDSHIPS

1; "fhéf'thé‘ﬁéﬁitioner was employed as teacher

in Kendriya vidalaya Namrup (Assam) on 3-2-1986, on —
adhoc basis and served there from 3-2-86 to 30-4-88,

as an adhoc employee,

2 That there being two vacancies of Lab—Atténdant
a memorandum for offer of appointment of Labeattendant
on regular basis wef 1-5-88 was issued by the responden
No. 4 and the applicant applied for the same post. |

3e '~ That the application of the applicant had been
accepted by the respondent and he was asked to join his
duty on 2-5-1988 and the applicant accordingly Jjoined
the duty with all other conditions such as that the
applicant will be on probation for a pericd of 2 years
as per the condition ef the appointing authority which
were laid down in the appointment letter,

4, That on 14-9-88 the services of the applicant
had been terminated on the grounds that his appointment
was irregular, | |

56 That aggrieved from the impugned orderxafxkis
of the respondent, the applicant filed a writ petition

before this hon'ble court on 23-10-89, 2/~



¥
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6. That this hon'*ble court has been pleasgd to
pass an ordér fer filing an application for eafly :
hearing and admitted the writ petition on 19-11-91.¥
Te ~_That it is submitted that services of all

4 respondents have been done under RC,

GROUNDS |
(A) - That since the_dépe of termination of service
of;the applicant, the applicant is unempleoyed,
(B) That the applicant is the only earning member
of his family and there is no other source of income -
of the applicant except his service,

(C) That the applicant was fully qualified for

- the said job and nothing was adverse remarks against

the applicant,

(D) That the termination of service of the applicam
is absolutely irregular and not maintainable in the

eye of law,

(E) That the reascnable time has been passed from
the date of admission of the writ petition.

It is therefore, prayed that order for early
hearing of the saig writ petition, in view of the
facts and circumstances and time lag as menticned
above may kindly be passed.

It is prayed accordingly.

New Delhi
Dated : ;LV”fTLQfL_

Advocate
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IN THE HON'BLE DELHI HIGH COURT AT NEW DELHI

C.W,P 3088/89 of 1989

Admitted on : 19-11-91

K K Singh ceeesssessee Petitioner
Vs.

The Commissioner of KVS

New Delhi & Others esesesss Respondents

AFFIDAVIT

1 R K Sheoran, Advocate S/0 of late Sh, Raj
\“(1\ Mal R/O Ch. No. 455 Patiala House Court New Delhi
| and H.No., 1974/37 Noida (U.P) counsel for the
petitioner do hereby solemnly affirm and declare
that the accompanying application for early hearing
has been prepared at the instance of the applicant
and the contents of para No. 1 to 7 are correct and
true to the best of my personal knowledge and belief

and nothing has been concealed therefrom,

New Delhi

Dateds L7 -9 4 ‘}j
&
SN p Verification:

N
. ) I the above said deponent verify that the

contents of this affidavit are correct and true to
the best of my knowledge and belief and nothing has
been concealed therefrom, /z

&:l 1<t ti’6\(‘ ‘oa“u{x (/

.‘ U\S /C\hf‘ Q Deponght -
N mgwc el 6 |

N

Counsel for the applicant
/ f et

T

s '\/”ivfﬂ%
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ORIGINAL/CIVILUCRIMINALAPPELLAT JURISDICTIO
CIVIL/CRIMINAL SPECIAL LEAVE PEITITION NO o) 1
CIVIL/CRIMINAL APPEAL PETITION NQ. o 1
CIVILCRUILA. NO. | 1
WRIT AETITION ND. F 1
T.BH- v 20 of (459
In the matter of :
PETITIONER(S)
. ' APPELLANT(S)
K. K. SinG it
VERSUS
Y- . . X
(ommmi Wy Ko dnnsn widrgokorga
, RESPONDENT(S)
INDEX OF DOCUMENTS
" SINo. Particulars Copies _ CourtFees forpee

1, W%&MMW |
2 & [eopedni— 7 [+ =i

3.

4.

10.

TOTAL Rs.

{4 f'/
F"ed‘?‘“ ey O S. RASAPPA
{
?
f

Filed Todey Respondent(s)

Chamber : 37, Lawyer's Chamber
7 0C1 1999 Supreme Court, New Delhi-110001

- P\ 2 Office cum Res. : 36 C, Pocket 'B'
gfga e iir o. d SFS Flats, New Kondli, Mayur Vihar,
swtarT(Dy Uegist-ar * Phase lll, Delhi-110096

) AP o A AT AR NP N

J .
atef etfaw fa::n t Advocate for the petitioner/Appellant(s)
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BEFORE THE CENTRAL ADNB‘NIST'RAT_IVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

TA NO. 30 OF 1999

¢

IN THE MATTER OF:

K.K. Singh - . Applicant
Versus

Commmissioner,

Kendriya Vidyalaya Sangathan & Ors- Respondents -

' COUNTER AFFIDAVIT ON BEHALF OF RESPONDENTS

{

“v"&, . f‘in.f; Commissioner "(Admn) Kendriya
Vlﬂyalaya Sangathan, 18 Inst1tut10nal Area, Shaheed Jeet Singh

ereby solemnly afﬁrm and state as

Marg, New Delh1 110 016, do~h

under i .

1. I am the. J' oty Commissioner (Admn) of the hf,rgpm&o:v\k
'Sangathan and as such I am authorlsed and competent to

swear to this affidavit.

2. BfefOre' giving par'awise"reply, v.brief facts of the case are
'étated as 1.tnder |
‘_ The apphcant was a-Lab Attendant in the Kendrlya
Vidyalaya Nammp from 2.5. 1988 to 14.9.1988. The
apphacant was absént most of the time. His record.of '
service are’ givetﬁ below:

(i) Applicant joined as Lab Attendant on 2.5. 1988



' 3

(i) < Attended Vidyalaya from 2.5.1988 to 7.5:1988 £

(iii) Between 8.5.1988 to 26.6.1988 the Kendriya
¢ Vidyalaya was closed for s'ummer‘vacation'.

(iv) Thé apblicént attended Kendriya Vidyalaya on
27.6.1988. ‘

(v)  The applicant remained absent from 28.6.1988
to 30.6.1988 (he applied for leave).

(vij The applicaht ‘again remained absent from
1.7; 1988 to 7.7.1988 on medical grounds.

(vij The applicant joined duties on 8.7.1988

(viij The applicant applied for leave from 11.7.1988

3%,

to 4.8.1988 on medical grounds (9.7.1988 and

10.7.1988 were holidays).

() From 5.8._'1:988 to 17.8.1988 the applicant was
on duty. ; |

(x) The applicant applied forA one months leave with

effect from 18.8.1988

It is submitted that before th.e expiry of one.month's-leave, he
was served with termination letter on 14.9.1988 as per the
instructions of the Assistant Commissioner, Silchar Region
vide letter dated 7.9.1988 and Chairman's letter

dated13.9.1988.

‘It is submitted that the applicant was appointed as Lab

Attendant, not in accordance with the Kendriya Vidyalaya

Sangathan's - rules. There was no notification to the
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employment exchange nor there was any interview
conducted relating to his appointment. = The local
Employmeilt Officer intimated this fact to the Director of
Employment and Craftsmen Training, Assam to service a
show cause notice to Dr N.N. Mishra who was the earlier
Principal regarding appointment of the applicant on
11.8.1988, A copy of the show cause notice dated 11.8.1988
is annexed hereto and marked as Annexure R-1. However,
after the applicant was ‘appointed great resentment
developed among the loéal unit of the All Assam Students
Union (AASU) and they started pressurising the Kéndriya
Vidyalaya Management Committee as well as the Kendriya
Vidyalaya and also the Project Authority i.e. Hindustan
Fertilisers Corporation Ltd, Namrup Unit. The AASU
threatened to take up‘ agitational programme and even
gﬁer'oed the Principal on 18.8.1988. Considering all the pros
and cons of the matter the Resident Chief Executive of the
Hindustan Fertilisers Corporation Ltd constituted an
Eriquiry Committee comprising the Chairman, Vidyalaya
Mariagement Commitfee, Principal Kendriya Vidyalaya
Namrup and CPO of Hindustan Fertilisers Corporation Ltd.
The Committee resolved that it should ask the applicant to
go on leave so that the law and order situation may not be
disturbed in the Kendriya Vidyalaya. The Comrﬁittee also
decided to conduct the Assistant Commissioner of Silchar

Region and accordingly the Chairman communicated the

matter to the Assistant Commissioner by his letter dated

4

5



19.8.1988. In reply to the letter of the Chairman, Vidyalaya

Msdnagement Committee, the Assistant Commissioner, %7

Silchar Region advised telegraphically to terminate the
services of ;:he applicant. On the basis of the telegram of the
Assistant Commissioner, Silchar, the Chairman Vidyalaya
Mdnagement Committee advised the Principal Mr. R.K.
Y_édav. of the Kendriya Vidyalaya to terminate the services of
K.K. Singh vide letter dated 13.9.1988 which was served on
the applicant on 14.9.1988. It is further submitted that the
resultant vacancy was filled up by appointing a new recruit
who was senior most in Group ‘D' of the Kendriya Vidyalaya
with effect from 1.12.1988 as per the instructions of the

Assistant Commissioner, Silchar Region.

Reply on Merits

It is submitted that the applicant did not serve continuously
from 3.2.1986 to 30.4.1988. The applicant served Kendriya
Vidyalaya purely on adhoc basis and there were break in his

services for several times which is quite evident from

Anhnexure "A' itself.

It is submitted that proposing the name of the applicant f;)r
the post of Lab Attendant in the Kendriya Vidyalaya,
Namrup, the then Principal Dr N.N. Mishra ignored the name
of the one eligible Group ‘D' P. Dewghoria of the same

Vidyalaya. This proposal for appointing the applicant was
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agross violation of the Sangathan's Circular No. F. 2-16/86-

KVS (V&P) dated 20.3.1987.

It is furthef submitted that the appointment Qf the applicant
as Lab Attendant was done by the then Principal Dr N.N.
Mishra after getting approval of the then Chairman,
Vidyalaya Management Committee, Kendriya Vidyalaya
Ndamrup late D.K. Chaliha. In this connection it is
submitted that since the applicant was not appointed on
regular basis but on adhoc basis. The show cause notice to
Dr N.N. Mishra was issued on 11.8.1988 for the gross

irregularity in appointing the applicant.

As submitted earlier there was great resentment among the

focal unit of AASU because of irregular appointment of the

applicant as Lab Attendant. There was tremendous pressure

on the Principal, Vidyalaya Management Committee as well

‘as the Projecf Authority, namely, M/s Hindustan Fertilisers

Corporation Ltd, Namrup Unit. The AASU threatened to
start the a@itatioﬁ over the issue of the appointment of the
applicant and the situation deteriorated to such an extent
that there was gherao in the Kendriya Vidyalaya. Fearing
tha.f there will be a great disturbance in the law and order
sithation it was decided that the Resident Chief Executive of
Hindustan Fertilisers Corporation Limited constituted an
Enquiry Committee to look into the matter. The Committee

which was set up comprised of the Chairman, Vidyalaya
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Management Committee, the Principal . and CPO of
Hindustan Fertilisers Corporation Limited and resolved that

the applicant should be asked to go on leave to that the law
; :

Yo -

and order situation is not. disturbed in the Kendriya

Vidyalaya and also that the Assistant Commissioner of the

Kendriya Vidyalaya Sangathan, Silchar -Region should be

apprised of the development. In the meanwhile, the

Pf'incipal Kendriya Vidyalaya Namrup who was gheroed on

18.8.1988 informed the. Assistant Commissioner- to take a
decision in the matter. Theréafter, as per tlhe decision of the
Enquiry Committee the Chairman Vidyalaya Management
Commiiteé contacted the Assistant Commissioner, KVS
Silchar Region by letter dated 19.8.1988 and dated 8.9.1988,
copies of which are annexed hereto and marked as
Agpéxure R-2 and R-3 reépecﬁvely. In reply to the above

letters, the Assistant Commissioner, Silchar Region advised

the Principal telegraphically to terminate the services of the -

applicant which was carried out. A copy of the telegraphic

order of termination is annexed hereto and marked as

.~ Annexure R-4.

From the above it is clear that the applicant is not entitled to

any relief as he was neither appointed on regular basis nor

~ did he hold any regular post in the Kendriya Vidyalaya,

hence the application deserves to be dismissed with costs.

Ve O

DEPONENT
FY57 TIYHT (7o)

o

Joint Commissioner (Admup.)-

&N A dogy

Xendiya Vidyalaya Sangathan
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VERIFICATION:

I, the deponent a}bove named do hereby verify that the c.ontents of
Pa,ras 2 to 4 of the Briéf ‘Facts and Paras 1 to 5 of the Reply on
Metits are true to my knowledgé and based on the records of the
Kehdtiya Vidyalaya Sangathan and the legal advise received and

believed by me to be true.-

DEPONENT

wwr TR (o)
Joint Commissioner (Admn.)
&y fyesg guzA

Kendriya Vidyalaya Sangathan



4

e

' . Ao E RE %lJ‘,. '
GOVERMMENT OF ASSAN S——fgziﬁﬁﬁléTE“ED—ﬂ¢”~

DEPARTMENT OF LABOUR & EMPLOYMENT ()23§/:?)} (Z

: EMPLOYMENT EXCHAMGE .~ -
¢ NAMRUP, o

NB 4NMX-90/86/. [)S% =55/ bated, Nammip, the u/% 1508,

fha Dircctor of Emplecymant :
and Craftsmon Training, Asscm,

Rshabari, Guwahati-0.

Subt= Show Causa Natice- Iscuing of.

- -

Gir,

I have the honour to intimate you that ane Shri K«Ké Singh

hes been appeintod as Laborataory Attendant at the Kendriya Vidyalaya,

Mamrup by the then Principal, Dr, N.MN. Mishra ef tho Vidyalaya( new
Principal, Kendziya Vidyolaya, Chhoeki, P.0. Chheeki, Diat. Allahabad,U.Pe)
with effoct from 2nd May'B0 by isouing appeintment letter Ne .F/KVN/08-89/52
Datad T=5-88, Tha eppointment ef Shri Singh is highly irrigular es ne _
rocruitment procsdure hes buon fellowed by Drs Mighrae and oven ne intorview
was token for the purponcs It is surprioing to nete that Dr. Mishre had
not fallowod the norms of Kendriya Vidyoleya in f4illing up the pent, rather

‘action wos taken hurriedly and eccretly by issuing ex-pest-facte appeint-

ment letter. The vacancy, in question hes not olso boon natified ta the
Ehploymont Exchanga as roquired under the previsions of the Emplaymant
Exchanges{ Compulnery Notification of Vacancy) Act, 1959, Thia irriguler
appointment of Shri Singh, has created a grsat public gonsation in the
lacality of Namrupe A 4 ‘

) Therefere, 1 roequent you kindly to issue shew-cause Netice
td Dze NoNo Mishra as te why he should not bs progscuted. for non-compliance
6f the provieions of the Employnent Exchangos(Compulsory Netification ef
V$¢qncy) Act, 1959, The prosent address of Dr, NN. Mishra is given bolew,

PtbsQnt Address of Dr, N.N.Mishra,

Dr, NN, Mishra,

Principal, Kendriya Vidyalaya, Chhecki,
P.O. Chhaoki, Dist. Allnhnbud. (U.P')
PIN~ 212105,

' Qibrqgnrﬁ;

Thic may kindly bo trootod as Urgent.

Yours faithfully,
(K. D. KHANIKAR )

_EMPLOYMENT OFF ICER
_HAMRUP,

tbpy Tor informaticn tot=
1) The Doputy Cemmigsioner, Dibrugarh Dint. Dibrugsaxhe

2) Tho Deputy Director of Empleymant, Dibrugarh Zono,é

e 3) The Aanistant Comriepiorer, kendriya Vidyalayae
Sahgathon, Silchar, Assam,

) Shri R.K. Yadzv, Principel, Kondriya Vidyaloya,Nomwupe
" ' ' . : 153 P e (Y

. - ;),/ =

.\_/",

{ K. D. KHAMIKAR )
EMPLOYHENT OFF ICER

9\\&/ @@%’7 HANRUP.
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Toi

The Asstt. Comnizsioner, .
Kendriya Vidyalaya sangathan
Sllchar Reqgion ‘

gilghar

Dear sir,

Subi-~ Appointimnt of sh
: Lab. Attenda

16-08-1986

ri K K gingh,
nt .

Kindly refcr to tha oar
o - gent by our Principal on the
in which ghri ik Singh was ap
Atterdant is Jeopardising the
of the Vidyalaya.

The Mamrup Regional stu

lier correppondance

above subjects The
~# bhA Adreiimatancas
pointed as La oratory

educational atmosphera

dents' Union {is

ﬁngSuzising the School “anag:mont Cotmmittee to

remove shri singh from hig se
that the arpointment of Shri.
?he Union {s taking up agit-t
against the School ‘manzgeient
the doy to doy functioning of
gf this, our Resident chief g
a Comnittee under my Chairman
ﬁﬁi?ﬁ Personnel Officer ~nd t
V;éyﬁlaya, Namrup as mmbors,

tvices alleging &'
Singh was irregular.
ional vrogramine
v ich 1s interrupting
the School. '1In viey
Hecutive constituted
ship including out
e Principal, Kendriya
to enquire into the

R <§ﬁbject of appointment of Shri iy siughe The

I Cofiinittee studied all the ra
‘ Yecords pertaining to the app

levant docwments gnd
olntuent of Shri Singh

and found that hig appointuent was not ag per the

norms laid down by the Kendri
Hls neme was not sponsored b

¥a Vidyalaya Sanjathan.
Y the local Zmployment

Exchange and there was no Selecction Committee to
gselect him for the rpoat. However, the past Principal
Dr. NN Mishra 1s ved the appointuient I2tter only

with the arrroval of the paat
School Managin - Commnittoan,

Chairman ofvthc

celas

Towe oY

Ny
e

B
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b From the abovs, it is clear that the asppointment
of shti singh was irregular and it.is very embarassing
for the School Managing Committece to face outside

- agencies 14iko lo=al studcnts' Unjon etc. Keeping in
view the overdll interest of the School, the Committee
decided tbat shri singh should be agked to go on )
forced leave immediately and the matter may be referred
to you for immediate further action. However, I would
like to mention here that we shall not be able to allow
shrL singh to continue hils sexrvices at Namrup as that
will be detrimental to functioning of the School.

A 1 would like to add furthry here that to-day,
the 18th August, 1988 a group of Studentsa "Gheroed”
- the Pcincipal, Kendriya Vidyalaya, Namrup and
interruptod the School activities. Hawevor, with my
intervention and a .curance, the Students were
persuaded to withdraw thetr agitational programme till

K}7 a decision is taken in this regard. The Students .
¥ ' organisation here demanded that shri singh should be
R _ terminated from the scrviceg within a month from

- today. Otherulse, they will resoxt to their
- . - ggggggéonal prograinme again. Such agitational

_‘§_________ —— e - et d A Cnvj . th
School smoothly. 1In viey of this, Irgggigcliﬁe t;

Xequest you to take inmediate acti n on the subject
We shall be obliged if you comnunigate your decision
by first week of Septamber, 1988 in order to recover
the situation for a congenial atmosnhere in the
greater interest of hthe Schonl.

Thnnking you,

Yours lalthfully,

. "
. | \ -
. . . '// "‘r"" /'
A ' (¢ “phriah)
o Addl.Chizf Engin2er(IR) &
- Chairman, :
Kendriya Vidy-laya Managing
| Comndtteos
v Namzun

/‘-

copy to:-
;Phe Principal, Kv, bamrvun.

.
e
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MINDU

HI11/1E~15/Chairman/
" - b
K\.OL/;}gbgj\

sTAN FERTILIZER CORPORATION LTD. “,11 W -
| NAMRUP UNIT) : : wne- R D

08-09-~19€8

TO,

The Asuila Cormicsicnnr
veondrlya Vidyalaya sangathan
silchar Roglon

siichar

Dear Sirx,
Subi~ sppointinont of shri KK gingh,

Lab. Attendant.

P et o e~ we o

#indly refiox to our 1o .ter Yoi hB=11L/
gs-flS/Ch:ixman/Kwo1/2609 datnd 19-08-1988. Ve

Cfiave ot yet chenrlved any cor:runication about your

action regarding irre,ular appointment of

shri ¥ ¥ singh as Labeks ory Atteudant in the
kendriya vidyalaya, amrupe ihisc 1z a vaery
ronsitive issuc o Qiwpe yoU dIC roalising our
problema pertaining to tha iszuc. I uould,
thercfors, Like to ramuegt yu. O expedite your
poticn in tiis rzgard and comrunicats your decision
as quickly am posz'hlie

phaskdug ¥,

[
yourg faitiifully,
i o
A .4"‘ J
o
( » varaah )’
Adil. Chict Pnuincer(lE) &
‘ Chealrman, .
. Kandetya VI ovoloyn 1anaging
Cor A Rbon, oarine
’
Sopy tot- The reineion), Kendziva Vidyelaya2, tamrun.
rd ._7
o




ANWERRE —L 4 odleyy )

- S,

)2} | ih'], R “j e et e ‘
Lendex| wiwep TR |

48 4

/<7: QB{@P&I, oo

4‘),

%(h

—— [ ISR ASESEONIERE P, ST

’71 9si

A’J C‘/‘V“’L [ Aﬂfcl V\,..@\/

S0 100 e AR
: Joe . .
o R
I o
‘u 1 N\, v

‘2

oo e

X O R TR T ST D) 's QIDRLERT o G BRI IR B BN RRRT | (XD In af nlu n boir ne i IH’?&JPH e & PRI
NOTE: -Far insteactiom &y ln I*" hievagteyd Toval noen b sy Lo tnaflic instreaction the folle sime particula ‘\huuhflm uu»ld(‘i

asainst Rmn lu (I \\'n‘m/'u/d\/ ) o

. ST

(%) Ao afda i v, G e, "l":"l-/'«/"l‘l"vw Al s 3y, L e, ""” e
e gtk e om0

) Press massine —=Station rrom, coude tie, pases mnbar and the letter "Q il a O nre g, station to, code time, page bl
and Jetter Q7 ila B message.
G AL TS T 1 T R RO T T E R TR LB I LA EVIRE I TR R R K N I E S 1 wdaogrroale
U S T R B B SR B A THT EH AR VAR NI R I I T TL N
. (M Service message —~Station from, and code tinge i a "Camg aree, station to o O le time, 1o B message. 1 ehisaed N
‘. the chiss prefised shoold e noted in addition to these particutus,
IR T O UL B B T B A B D PR AR TR TR R LA I
) M e
& MGITRRMD- IV ODGERET T 1 3 e N

Sty T f0 T e e e T e e

S8 MD

vy



-

"Ef:c[pfgr:}?u :
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Phone ¢ 21250, 22134

¥ealm @ A o ﬂ
A (E>h

Ao weiaa ( fmaz dner) fi@ai-788004

KENDRIYA VIDYALAYA SANGATHAN

Regional Office ('Silchar Region ) Ambicapatty, Silchar-788004

[’ 1(‘,//, ! "_‘.. VR " ; ." ‘.'." ;f[

) ¢

To
The Principal,
Kendriya Vidy-laya,
Namrup.

Subject:- Appointment of Sh. I.k. Singh ns Lab.Attendant,

PR R R N I A

Sir,
CWith reference to your letter o 1. 13 /KVI/082=-R9/18h

“dated 22,7.08, Ho. IIL dated O,70.90 Crom Dr. HJHLIILshra, the then

Principal, KV Namrup and Ho.F.N—III/lE-hS/Chairman/KV-O1/2609 dated
18,8,8¢ from the Chairman, yii¢, k¥, lamrup it appears that the
gppointmunt of Sh. L.i. Sinch a5 Lab, Attendant was not wade as ner

KVa fotms and rules and was 1180 incontravention of KVS [Inrs.circular
Ngana»16/86~KVS(V & P) dated 20.3,87, tlence, you are adviged to
terminate the services of Bh. wingh oitier by «iving him onc month's
rdotice or forthwith by malking sayment of n sum enuivalent to the oay
dhd ailbwances for the veriod of notice - in caue his further retention
for the stipulated period of notice ig likely %o cause law and ordér
broblem for the Vidyzlaya.

) ) You aic, furthor, ~dvicod o Pill up the yacancy as per
the Sangathan (llead varters) Circular o 0, 2=15/86-KVS(V &P) drted
20.3:87 (copy enclosad) under intirotion to this Ofiice.

[ ]
Yours faithfully,
\ \ -"\.(‘ L
( DR, K.h.)JHA)
OFFG. ASSISTANTRCOMIIGSICHSR.

Copy tot-
‘ The Chairman,
Vidyalaya !lanageunent Comaittec, :
Kendriya Vidyalaya, ilarun. with reference to his letter
rnentioned above. ( :

~

\
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Before the Central Administrative Tribunal
(Principal Bench New Delhi )

TA No, 30 of 1999

In re:

K K Singh essessess Applicant

Vs,

Commissioner of KvVs & Ors, eees..ss Respondents

Next date: 9.12.99

INDEX OF PAPERS

. Ser No, Particulars Page No,
7,
-1 Rejoinder en behalf of 1g2
~ the petiticner,
MV\ ‘
N
ot B UL ‘.'.’_ﬂ,. Bt %
a ¥ A7 .
st aﬁi“fﬁ,apv :
ik '
\ ol

New Delhi

Dated; l*~[f*—£i[7 Counse]] for the petiticner

( R K SHFEORA \)
Advocate \\V

Ch, No 455 Patiala House
Court New Delhi
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH NEW DELHI

TA No, 30 of 1999 '

In the matter of:

1

K K singh . eeeeess Applicant
o Vs, »
Commissioner L o
> Kendriya vidyalaya Sangathan & Ors ... Respondens
o . .
' Next dates 27-10-99
REJOINDER ON BEHALF OF PETITIONER
Rejoinder of brief facts
1, Thét‘the brief facts mentioned by the.
respondents in para 2 (i) to (x)e 3 and 4
of their counter reply are wrong and denied,
the facts mentioned in OA (Petition) are
‘@‘ ' correct and be taken into consideration,

It is submitted that termination of service
of the petitioner due to pressure of union
on the K,V. Sangathan and violation of °
Principles of Natural Justice, is bad in
the eye of Law,

Rejoinder on Merits

1. That the contents of this paragraph of
counter reply are wrong and denied, as the
petitioner served with the respondent without
break in his servicé.

2, That the facts mentioned in counter paragraphs-

| No.2 of petition are correct, but for the

sake of brevity they are not being repeated

here,
0.00.2/-
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3. That the contents of this paragraph are
wrong and denied, as the petitionér was given
offer for the appointment of Lab-Attendant
and the same was accepted by the petitioner
and no notice about the termination of service
was issued to the peﬁitioner.

4, That the contents of this paragraph are wrong
and denied, The facts méntioned in counter
paragraph No.,4 of the petition are correct
and the same is not being reproduced here
for the sake of brevity,

Se - That the contents of this paragraph are wrong
and denied, The facts mentioned in counter
paragraph No,5 of the petition are correct
but @ the same are not being repeated here

for the sake of brevity,

.!\\/ %g‘%
New Delhi Kﬁﬂdmuzk@“’ it

Petitioner
Dated: Q l ‘—‘“ ”64

Throu¢ ounsgel

(R K _

. Advocate
Ch, No, 455 Patiald House court
New Delhi,

Verifigation: '

I sh. K K Singh verify that the contents
of paragraph 1 of bréef facts and 1 to 5 of the above
said rejoinder on merits are correct and true to the
best of my knowledge and legal advise received and
believed by me to be true.
Verified at New Delhi on this © |  day of AL8L” 1999,

V'?{M‘o_}\'ﬂﬁ KOMJ— g’"% .

Petitioner



